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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITIO N NO: 28573 OF 2024

Between:

1. A V. Akhil Yadav, S/o. A V. Prudvi Raj, Aged about '18 years, Occ Student,

Ces.H.No. 1-3/1 1, Shanthinagar Colony Kodangal, Ir'4andal, Dist Mahabub
Nagar-509338, T.G.

2. Pillalamarri Bharath Kaushik, s/o, syam sundar Pillalamarri, Aged about 19- vears. Occ.Student, Res.5-i t 6,Sri 
-Krishna 

Sadanam, Satya Sai Ashram
6tre"i, SeR Center, Prasadampadu, Krishna Dist-521 '108 A'P'

3.VanjangiHimaLaxmiKanthNaidu,s/o,VanjangiThrinadhaRaoNaidu,Aged- inoli is veir., o"". Student, Res. 10-iat, Gudivada, Pau Dist, Alluri
Sitharama Raju-531 024, A.P.

4. Satva Prakash Patnaik, S/o, Kishore Chandra Patnaik, {ged about 1.9 years'

O;.- SiuOent, Res. Santoshi Nagar, Santoshima Temple, Borigumina'
Koraput, Odisha-764056.

5.GarikipatiSVSDPhaniNarayanaQarlq.S/g,GarikipatiSridhar,.Agedabout- fg -Jat,' bcc. Student, des. 6-192/4, Duvvuri Vari Veedhi, Venturu'
Rayavaram Mandalam-533255 ' A.P.

6. Lenka Tanmai, D/o, Lenka Eswara Rao, Aged about 18 years,-Occ' Student'
Res. 3-52, Raja veedhi, Ayyanapeta, Kanapaka, Vizianagaram-5350u3, A P'

7. Ragathu Kavya Sree, D/o, Ragathu Ramakrishna.,.Aged about L9^yggrJ,^O:c'
birl6;t, nesl to-se,'Bhartapu"ram, Kiltampalern, Vizianagaram-S35145' A P'

8. Talari Varshita, D/o, Talari Ramesh, Aged about'19 years, Occ Student, Res'
2-1-Slt36,MahankaliNagar,NearHPPetrolBunk,Shamshlguda'KuKatpally'
KPHB, ColonY-500072, T.G.

9. Satti Kavya Meghana Reddy, D/o, Satti Srinu Vasu ngQdy, l^O^e$-9b.o9t 19- yJt, ott. stuo"ent, Res. z-i60' Kotni Street, Hira Mandalam-532459'A'P'

10.Namada Mahendra Dev, S/o, Namada Narasimha Rao, Aged aboul-20 yea.rs'- 
OiC. 

- Sira"nt, R"s, 2-13611 , Namadavaripeta, Nagullanka, Manepalle'
Tatipaka-S33249, East Godavari, A.P.

...,PETITIONERS



AND

1. The State of Telangana, represented by its Principal Secretary, Medical and
Health Family llfis Department, Secretariat Buildings, Hyderabad.

2. Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioners request for

online registration for admission into MBBS/BDS course under fi/anagement

Quota B and C Category in next phase of counseling for the academic year 2024-

25 as illegal, arbitrary, u nco n stitutional and consequently direct the respondents

to consider and permit the petitioners to upload online application for admission

into MBBS/BDS course under [\/anagement Quota B and C category for the

academic year 2024-25 in next phase of counseling.

Petition Under Section '1 51 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

direct the 2nd respondent to consider the petitioners request for online

registration under A/lanagement Quota B and C Category for admission into

IVIBBS/BDS course in the next phase of counseling for the academic year 2024-

25, pending disposal of writ petition.

Counsel for the Petitioners : SRI ABDUL KABEER

Counsel for the Respondent No.1 : SRI T.RAMESH, AGP FOR MEDICAL
HEALTH AND FAMILY WELFARE

Counsel for the Respondent No.2 : SRI G.RAVI, ADVOCATE FOR
SRI A.PRABHAKAR RAO, SC FOR KALOJI NARAYANA RAO UNIVERSITY OF
HEALTH SCIENCES

The Court made the following ORDER

I.A.NO:1 OF 2024



BLETHE I AI KARADHE

AND

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition No .28573 of 2024

ORDER: lPer rhe Hofl'ble lhe Chief Jultie Alok Aradhe)

Mt. Abdul Kabeer, learned counsel for the petitioners.

Mr. T.Ramesh, learned Assistant Government Pleader

fot Health, Medical and F-amtly $Telfare Department appears

for respondent No.1

Mr. G.Ravi, Iearned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for IQIoji

Narayana Rao University of Health Sciences appeats fot

respondent No.2.

2. With the consent of the parties, the matter is heard

finally

3. In this writ petition, thc pctitioners inter alia have prayed

for the following relief

"For the reasons stated above, it is prayed that this

Court may be pleased to issuc an appropriate writ, order
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or directron morc particulady one in the nature of rvrit of
mandamus declaring thc action of the respondents

particularly the 2"d rcspondent in not considclng the
petitir>ncrs' request for online regisftation for admission
into MBRS/BDS course under management quora ,.B,,

& "C" category in next phase of counsel_ing for the
academrc ye r 2024-25 as illegal, atbitary,
unconsdtutronal and consequently direct the respondents
to consider and permit the petitioners to upioad online
applicauon lor admission into MBBS/BDS coursc under
management quota ..8,, & ..C,, category for thc academic

ycar 2024 25 in next phase of counseJing and pass such
other orderr or orders as this Court may deem fit and
proper in the circumstanccs of the case.,,

4. Learned counscl for the petitioners submittcd that

inadvcrtentl), rhe pedrioners could not register for admission

into MBBS/RDS course under management quota "B,, and

"C" Category i.e., NRI category. Therefore, the Univcrsity is

not permittlng the petitioners to seek admission under

management quota "B" and ..C,, 
QrIRI) categofy seats. He

pe tlonefs be granted liberty
further submitted thar the to
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submit a representation to the Universiry, and rhe University be

directed to decide the said represenrarion in a dme bound

manner.

5 Learned Standrng Counsel for the University submitted
\
\

that the last date of regisrration was 23.08.2024 and thereafter,

merit list has been prepared, which shall be published at rhe

dme of indicating the web option. However, it is fatiy

submitted by him that, in case the petitioners subrnit

t
{

a

representation, dre same shall be dealt with by the Uruversity in

accordance with law.

6 In view of the aforesaid submission and in rhe peculiar

facts of the case, the \X/rit Perition is disposed of with liberty to

the petitioners to submit a representation before the Universiry

with regard to their grievance. Needless to state that in case

such a reptesentation is made, the University shall decide the

same within a pedod of three (03) days thereafter. It is made
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clear that this Court has not expressed any opinion on the

merits of the mattet

Miscellaneous applications, if any pending, shall srand

closed There shall be no order as to costs.
SD/-P. PADMANABHA REDDY

ASSTSTANT REGISTRAR
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ThePrincioalsecretary.tr/IedicalandHealthFamily.llfisDepartment,
i;;i;ilalErilJingi. Strt" or relangana at Hvderabad'

i;;'R;si;U; Kuidli 
't'lrtrr.,v'na Ra"o Universitv of Health Sciences'

Wara nqal.
i# CE:.t" GP FOR IMEDICAL HEALTH AND FAIV1ILY WELFARE, High

c"rririi tn" staie of Telanqana at Hyderabad toqT] .

6""8 c"6' t,j' s nil. p Cna nAXfti nAol sc (on. i<nlci'l t NARAYANA RAo

Ui'rivEnirrV oF HEALTH ScIENCES (oPUC) ^-
5ii,"dCi,i snr AebuircneerR, Advocate [oPUC]
Two CD CoPies
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C.C. TODAY

HIGH COURT

DATED:1 511012024

ORDER

WP.No.28573 of 2024

DISPOSING OF THE W.P

WITHOUT COSTS,

6i: S I4

lF':,':,-,'',
'-a..,- - .. .r,.,-

16 crr z[It

/t!

)
)

1,

r . "l'-\, 1i.

\ .,:/

\r
9))

l

il

I

I

I

I

I

i

L

I

I

I

I
I

i

I
I


